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Item No. 07  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 645/2024 

News Item titled "Greater Chennai Corporation identifies 25 hotspots 
where construction debris gets dumped regularly" appearing in The 
Hindu dated 01.05.2024  

Date of hearing: 31.05.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

ORDER 

1. This original application is registered suo motu on the basis of the 

news item titled "Greater Chennai Corporation identifies 25 hotspots 

where construction debris gets dumped regularly" appearing in ‘The 

Hindu’ dated 01.05.2024. 

2. The news item relates to the dumping of construction debris in 

Chennai, Tamil Nadu. As per the news item, the Greater Chennai 

Corporation (GCC) has identified 25 dumping hotspots. The article 

records a statement from a resident saying that debris continues to be 

dumped in the pathways behind Arupadai Veedu Murugan temple in 

Basant Nagar since 2018. The news item highlights the plight of the 

people who live in the city as they face various problems due to such 

dumping. The news item states that in another hotspot, roughly 7-8 

months after over 50 tonnes of waste was cleared by GCC, the waste has 

reappeared and has been increasing since. The news item discloses rise 

in the real estate development as one of the issues cited by many which is 

leading to increase in construction debris. The news item further 

highlights the top five hotspots identified by GCC for dumping - Otteri 
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Nullah, Mambalam Canal banks, behind Omandurar Tamil Nadu 

Government Multi Super Specality Hospital, Mylapore Railway Station 

surroundings, and East Coast Road fringes. 

3. The news item raises substantial issue relating to compliance of the 

environmental norms, especially compliance of the Solid Waste 

Management Rules, 2016, the Construction and Demolition Waste 

Management Rules, 2016 and the Environment (Protection) Act, 1986. 

4. Power of the Tribunal to take up the matter suo-motu has been 

recognized by the Hon’ble Supreme Court in the matter of “Municipal 

Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021 

SCC Online SC 897.   

5. Hence, we implead the following as respondents in the matter: 

(1). Tamil Nadu State Pollution Control Board, through its 

Member Secretary, No. 76, Mount Salai, Guindy, Chennai-

600032. 

(2). Central Pollution Control Board, through its Member 

Secretary, Parivesh Bhawan, East Arjun Nagar, Delhi-

110032. 

(3). Greater Chennai Corporation, through its Director, Kosi-

Katarmal, Almora-263 643, Uttarakhand, India 

(4). District Collector, Chennai, 4th Floor, M. Singaravelar 

Maaligai, 62, Rajaji Salai, Chennai Collectorate, Chennai – 

600 001. 

6. Issue notice to the above respondents for filing their response 

before the appropriate Bench of the Tribunal at least one week before the 

next date of hearing. 
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7. Since the matter falls within the jurisdiction of Southern Zonal 

Bench of the Tribunal, therefore, the OA is transferred to the Southern 

Zonal Bench, Chennai for appropriate further action. Let the original 

record of the OA be transferred to Southern Zonal Bench, Chennai.  

8. List before Southern Zonal Bench at Chennai on 24.07.2024. 

Prakash Shrivastava, CP 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 

May 31, 2024 
Original Application No. 645/2024 
DV 
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Item No.12:-   
 
        

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 

 
(Through Video Conference) 

 
Original Application No. 216 of 2024 (SZ)  

 

[Earlier O.A. No. 645 of 2024(PB)] 
 

 
 

 

 
 

IN THE MATTER OF: 
 
 

Suo Moto matter in respect of news item 
appearing in The Hindu dated 01.05.2024 
titled “Greater Chennai Corporation 
identifies 25 hotspots where construction 
debris gets dumped regularly”.  

 
 

And  
 
Tamil Nadu Pollution Control Board (TNPCB),  
Through its Member Secretary,  
Chennai and ors. 

...Respondent(s) 
 

 
 

Date of hearing: 01.08.2024. 
 

 

 

CORAM:      
 

 

 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     

 

 

For Applicant(s):    Suo Motu. 

       
 

For Respondent(s):           Mr. S. Sai Sathya Jith for R1. 

Dr. D. Shanmuganathan represented 

    Mr. Thirunavukarasu for R2. 

Dr. D. Shanmuganathan for R4. 

Page no. 11
Annexure R-2/II



 

Page 2 of 2 
 

ORDER 

 
 
 

 

1. The above case has been Suo Motu registered by the Principal 

Bench of the National Green Tribunal, New Delhi as Original 

Application No.645 of 2024 (PB) based on the news item 

published in ‘The Hindu’ dated 01.05.2024 titled, “Greater 

Chennai Corporation identifies 25 hotspots where construction 

debris gets dumped regularly” which has been transferred to this 

Bench and renumbered as Original Application No.216 of 2024 

(SZ).  

 

2. Let notice be issued to the respondents through the Tribunal.  

 

3. The learned counsel Mr. S. Sai Sathya Jith accepts notice on behalf 

of Respondent No.1, Dr. D. Shanmuganathan representing Mr. 

Thirunavukarasu accepts notice on behalf of Respondent No.2 

and Dr. D. Shanmuganathan accepts notice on behalf of 

Respondent No.4. 

 

4. The learned counsels appearing for the appropriate authorities 

are directed to take the papers from the Registry and file a report 

before the next date of hearing. 

 

5. Post the matter on 30.08.2024.               

  
         Sd/- 

Smt. Justice Pushpa Sathyanarayana, JM 
 
  
     Sd/- 

Dr. Satyagopal Korlapati, EM 
 

O.A. No. 216/2024 (SZ)  
01st August, 2024. AD. 
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          कें द्रीय प्रदूषण नियंत्रण बोर्ड  
        CENTRAL POLLUTION CONTROL BOARD 

                  पययडवरण, वि एवं जलवययु पररवर्डि मंत्रयलय, भयरर् सरकयर 
   MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA 

 
 

                 के्षत्रीय निदेशयलय ( चेन्नई ) : द्वितीय तल , 40-ई, बीएसएनएल द्वबल्डिंग, द्विरु-वी-का  औद्योद्वगक एसे्टट, द्वसपेट रोड द्वगिंडी, चेन्नई – 600032 

      दूरभाष: 044-29998683/044-29567019 ईमेल: rdchennai.cpcb@gov.in 

       Regional Directorate (Chennai): Second Floor, 40-E, BSNL Building, TVK Industrial Estate, CIPET Road Guindy, Chennai – 600032 

     Phone: 044-29998683/044-29567019 Email: rdchennai.cpcb@gov.in 

प्रधयि कयययडलय : पररवेश भवन, पूवी अर्जुन नगर, द्वदल्ली -110 032 
Head Office: Parivesh Bhawan, East Arjun Nagar, Delhi – 110032 

दूरभाष /Telephone: 011-43102030, Fax : 22305793, 22307078, 22307079, 22301932, 22304948 

ई-मेल / E-mail: cpcb@nic.in  वैबसाइट / Website : www.cpcb.nic.in 

 

File No.: CM-13013/17/2024-TECH-RD-CHENNAI-RD (Chennai)/326             08.07.2024 

 

To 

The Member Secretary 

Tamil Nadu Pollution Control Board 

No. 76, Mount Salai 

Guindy, Chennai – 600 032 

 

Sub: Submission of Action Taken Report (ATR) in the matter of O.A.No.645/2024 (PB), Suo 

Moto matter regarding News item appearing in The Hindu dated 01.05.2024 Titled 

"Greater Chennai Corporation identifies 25 hotspots where construction debris gets 

dumped regularly" 
 

Sir, 

Hon’ble NGT, PB, Delhi has registered original application no. 645 of 2024, suo motu on the basis of 

the news item titled "Greater Chennai Corporation identifies 25 hotspots where construction debris 

gets dumped regularly" based on the news article published in ‘The Hindu’ dated 01.05.2024.  

 

Hon’ble Tribunal in its order dated 31.05.2024 directed to Issue notice to the respondents for filing the 

response before the Southern Zonal Bench at least one week before the next date of hearing and also 

transferred the matter to Southern Zonal Bench, Chennai for hearing on 24.07.2024. 

 

The matter is related to illegal dumping of debris and violating the various environmental laws 

including the non-compliance of the Construction and Demolition Waste Management Rules, 2016  

 

Whereas, CPCB has published a “GUIDELINES ON ENVIRONMENTAL MANAGEMENT OF C 

& D WASTES” in compliance of Rule 10 sub-rule 1(a) of C & D Waste Management Rules, 2016.  

 

In view of the above-mentioned observation, it is kindly requested to issue appropriate directions to 

the concerned authorities to take action against the violators and also requested to submit the Action 

Taken Report at the earliest for filing in Hon’ble NGT(SZ), Chennai. 

 

 

Yours faithfully 

 

 

 

(H. D. Varalaxmi) 

Regional Director 
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          कें द्रीय प्रदूषण नियंत्रण बोर्ड  
        CENTRAL POLLUTION CONTROL BOARD 

                  पययडवरण, वि एवं जलवययु पररवर्डि मंत्रयलय, भयरर् सरकयर 
   MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA 

 
 

                 के्षत्रीय निदेशयलय ( चेन्नई ) : द्वितीय तल , 40-ई, बीएसएनएल द्वबल्डिंग, द्विरु-वी-का  औद्योद्वगक एसे्टट, द्वसपेट रोड द्वगिंडी, चेन्नई – 600032 

      दूरभाष: 044-29998683/044-29567019 ईमेल: rdchennai.cpcb@gov.in 

       Regional Directorate (Chennai): Second Floor, 40-E, BSNL Building, TVK Industrial Estate, CIPET Road Guindy, Chennai – 600032 

     Phone: 044-29998683/044-29567019 Email: rdchennai.cpcb@gov.in 

प्रधयि कयययडलय : पररवेश भवन, पूवी अर्जुन नगर, द्वदल्ली -110 032 
Head Office: Parivesh Bhawan, East Arjun Nagar, Delhi – 110032 

दूरभाष /Telephone: 011-43102030, Fax : 22305793, 22307078, 22307079, 22301932, 22304948 

ई-मेल / E-mail: cpcb@nic.in  वैबसाइट / Website : www.cpcb.nic.in 

 

फय.सं. सीएम-13013/17/2024-टेक-के्ष. नि.-चेन्नई- के्ष. नि. (चेन्नई)/326                                     08.07.2024 

सेवा में, 

सदस्य सद्वचव 

तद्वमलनाडज  प्रदूषण द्वनयिंत्रण बोडु 

निंबर 76, माउिंट सलाई 

द्वगिंडी, चेन्नई - 600 032 

नवषय: द न ंदू में नदियंक 01.05.2024 को प्रकयनशर् समयचयर आइटम नजसकय शीषडक थय “गे्रटर चेन्नई कॉपोरेशि 

25  ॉटस्पॉट की प चयि करर्य  ै ज यं निमयडण मलबे को नियनमर् रूप से रं्प नकयय जयर्य  ै” के संबंध में 

सुओ मोटो मयमलय मूल आवेदि संख्यय 645/2024(प्रधयि पीठ) के मयमले में की गई कयरडवयई ररपोटड 

(एटीआर) प्रसु्तर् करिय। 

महोदय, 

द द्वहिंदू में द्वदनािंक 01.05.2024 को प्रकाद्वशत समाचार आइटम द्वर्सका शीषुक िा “गे्रटर चेन्नई कॉपोरेशन 25 हॉटस्पॉट 

की पहचान करता है र्हािं द्वनमाुण मलबे को द्वनयद्वमत रूप से डिंप द्वकया र्ाता है” के सिंबिंध में सजओ मोटो मामाले में माननीय 

राष्ट्र ीय हररत न्यायाद्वधकरण, प्रधान पीठ, द्वदल्ली ने  पिंर्ीकृत कर ली है। 

माननीय न्यायाद्वधकरण ने अपने आदेश द्वदनािंक 31.05.2024 में प्रद्वतवाद्वदयोिं को सजनवाई की अगली तारीख से कम से कम 

एक सप्ताह पहले दद्विणी र्ोनल बेंच के समि र्वाब दाल्खल करने के द्वलए नोद्वटस र्ारी करने का द्वनदेश द्वदया और 

24.07.2024 को सजनवाई के द्वलए मामले को दद्विणी र्ोनल बेंच, चेन्नई में स्थानािंतररत कर द्वदया। 

यह मामला मलबे की अवैध डिंद्वपिंग और द्वनमाुण और द्ववध्विंस अपद्वशष्ट् प्रबिंधन द्वनयम, 2016 का अनजपालन न करने सद्वहत 

द्ववद्वभन्न पयाुवरण कानूनोिं का उल्लिंघन करने से सिंबिंद्वधत है। 

र्बद्वक, कें द्रीय प्रदूषण द्वनयिंत्रण बोडु ने द्वनमाुण और द्ववध्विंस अपद्वशष्ट् प्रबिंधन द्वनयम, 2016 के द्वनयम 10 उप-द्वनयम 1 (ए) 

के अनजपालन में "द्वनमाुण और द्ववध्विंस कचरे के पयाुवरण प्रबिंधन पर द्वदशाद्वनदेश" प्रकाद्वशत द्वकया है। 

उपयजुक्त अवलोकन के मदे्दनर्र, कृपया उल्लिंघनकताुओिं के ल्खलाफ कारुवाई करने के द्वलए सिंबिंद्वधत अद्वधकाररयोिं को 

उद्वचत द्वनदेश र्ारी करने का अनजरोध द्वकया र्ाता है और माननीय राष्ट्र ीय हररत न्यायाद्वधकरण (एसरे्ड), चेन्नई में दाल्खल 

करने के द्वलए र्ल्द से र्ल्द की गई कारुवाई ररपोटु प्रस्तजत करने का भी अनजरोध द्वकया र्ाता है।  

      द्वनष्ठापूबुक 

 

 

 

(एच. र्ी. वरलक्ष्मी) 

के्षत्रीय निदेशक 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

(SOUTHERN ZONE) CHENNAI 

 

O.A. No. 216 OF 2024 (SZ) 

 

Earlier O.A. No. 645/2024 (PB) 

 

   In the matter of: 

 

         Tribunal on its own motion SUO MOTU based 

         on the News Item appearing in The Hindu  

                    dated 01.05.2024 titled “Greater Chennai 

         Corporation identifies 25 hotspots where 

         construction debris gets dumped regularly”. 

”                                              

......... Applicant (s) 

Versus 

 Tamil Nadu Pollution Control Board  

Through its Member Secretary and Ors. 

.....Respondent(s) 

 

 

REPORT ON BEHALF OF RESPONDENT No. 2 

CENTRAL POLLUTION CONTROL BOARD 

 

 

 

 

M/s R.Thirunavukarasu 

Counsel for the 2nd Respondent 

M-9444012986 

 


